FOURTEENTH REPOR7

(SECOND Lok Sappa )

the Chairman of the Committee on A}

A . senc

ings of the House, having heen authoerEd‘—’b(;f tl;/]lembepg from
e Committee

preseﬂt this their Fourteenth Report.

9. The Committee held its sitting on the Ist M
pittee considered applications for leave of e ay, 1959. The Com.-

S. T.he 1_~ecc»-mmendat10n of the Ciminiting nf:e from nine mem.-
3pp1icatmn is given below: with respect to each

3. Pandit Hiralal Shastri: The
abse?]ce from the 15th February, f;;.? :.): rtl?: Se;fgpl?*d for leave of
Session as he -has some work in Bombay in connec(:- the. Seventh
ness of his wife. The total period of z;bsence of thlon SUEALS S
the 15.th February to the 8th May, 1959 amounts t esmember from
Committee recommend that leave may be grantedot 3 days. The
for 59 days in the first instance ie., up to the 14t Aprg ?Qggmember

4_. Shri Fatehsinhrao Pratapsinhrao Gaekwatl: The memb h

applied for leave of absence from the 11th April, 1959 to 1:heer d a;
the Seventh Session and for the entire period of’the Eighth SZI;si:n
as he has left for England as the manager of the Indian Cricket
Team. The Committee recommend that leave may be granted to thet

;Ilember .uptil the end of the Seventh Session in the first instance t.e.,
or a period of 28 days (from the 11th April to the 8th May, 1959) and

that he may be requested to apply afresh for the Eighth Session,

5. Shrimati Parvathi M. Krishnan: The member has applied for

leave of absence from the 11th March, 1959 to the end of the Seventh
The total period of her absence from

9 amounts to 59 days. The Com-

Session on account of illness.
mber for this

th.e 11th March to the 8th May, 195
mlt.tee recommend that leave may be granted to the me
period.

6. Her Highness Maharani Vijaya
Member has applied for leave of absence fro

til] the end of the Seventh Session on account of the illness of her

ren. The total period of her absence from the 11th April to the

% May, 1959 amounts to 28 days. The Committee recommend that

ve may be granted to the member for t

7

Raje Scindia of Gwalior: The
m the 11th April, 1959

his period.

1



8

Raje: The member has applied for Jeg,

7. Kunwarani Vijaya 1959 to the end of the Seventh Sy

- . 9th April, B lon
absence u:m{ tfll;ness 'II';IG‘ total period of her absence from 9th
on account o '

‘.‘(,{

Fog,

8. Shri R Kanakasabai: The member applied for leavc.e of absenge
fron; the 26th March to the 8th May, 1959 on account of illness. Ty,
Committee recommend that leave may be granted to the member for

this period of 44 days.

9 Shri U. Muthuramalinga Thevar: The member has applied fq
leave of absence from the 28th February, 1959 onwards on account
of engagement in connection with Ramanadapuram disturbance cases
The member was present on the 29th April, 1959, and hence the tota
period of his absence from the 28th February to the 28th April, 1959
amounts to 60 days.. The Committee recommend that leave may be
granted to the member for 59 days i.e., up to the 27th April, 1959.

10. Shri T. C. N. Menon: The member has applied for leave of
absence from the 3rd March, 1959 to the 20th April, 1959 on account

of illness. The Committee recommend that leave may be granted to
the member for this period of 49 days.

11. Shri Chandikeshwar Sharan Singh Ju Deo: The member has
applied for leave of absence from the 2nd March, 1959 to the 28th
April, 1959 on the ground of illness. The Committee recommend
that leave may be granted to the member for this period of 58 days

12. A statement showing the names of Members who have been
continuously absent for 15 days or more from the

House from the 9th February to the 31st March 19
Seventh Session is laid on the Table. ’

sittings of the
59 during the

New DELHI, MULCH
The 4th May, 1959. ANDcI;g?,,E:;,.



